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IN THE INCOME TAX APPELLATE TRIBUNAL
‘A’ BENCH, CHENNAI

A AR Hg, IUTETel Td A Hellsl AR T, oW HeEg & FHET

BEFORE SHRI MAHAVIR SINGH, VICE PRESIDENTAND
SHRI MANOJ KUMAR AGGARWAL, ACCOUNTANT MEMBER

raeRe ot /./ITA No.: 500/CHNY/2020
fArygTeor 97 /Assessment Year:2011-12

Ms. Thottathil The Income Tax Officer,
Puthampurayyil Nazeera, v. Non-Corporate Ward 15(3),
No.15, Cresent Park, 2" Street, Chennai - 34.

Gandhi Nagar, Adayar,
Chennai - 600 020.

PAN : ABTPN 2969H

(srfi=refi/Appellant) (we7fT/Respondent)
Ffiereft &t = A/Appellant by : None
geaeff &Y 3% 7/Respondent by : Shri AR. V. Sreenivasan, AddI.CIT
geAars T i@/ Date of Hearing : 13.04.2022

gyor FT ai@/Date of Pronouncement : 13.04.2022

A /ORDER

PER MAHAVIR SINGH, VP:

This appeal filed by the assessee is directed against the order
of learned Commissioner of Income Tax (Appeals)-15, Chennai in
ITA No0.194/2018-19/CIT(A)-15, dated 16.12.2019 for the

assessment year 2011-12.
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2. At the time of hearing, none is present for assessee and it is
noticed that the assessee has utilized the Direct Taxes ‘Vivad se
Vishwas Scheme, 2020’ to settle pending disputes relating to Direct
Taxes and the assessee had paid the tax amount as per Form 3 and
in this regard, submitted Form 5 issued by PCIT dated 01.12.2021.
Therefore, once the assessee has filed Form 5 and settled pending
disputes regarding direct taxes, then there is no point in keeping
appeal filed by the assessee and hence, we dismiss the appeal filed

by the assessee as withdrawn.

3. In the result, the appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 13™ April, 2022 at
Chennai.
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